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COURT - I 
IN THE APPELLATE TRIBUNAL FOR ELECTRICITY 

(Appellate Jurisdiction) 
 

IA 1720 OF 2019 IN 
APPEAL NO. 41 OF 2018 

 
Dated: 25th September, 2019 
 
Present:  Hon’ble Mrs. Justice Manjula Chellur, Chairperson  

Hon’ble Mr. S.D. Dubey, Technical Member 
 
 

In the matter of : 
 
M/s Hinduja National Power Corporation Limited …Appellant(s) 

Vs. 
Andhra Pradesh Electricity Regulatory Commission & Ors. …Respondent(s) 
 
Counsel for the Appellant(s)  : Mr. M.G. Ramachandran 

Mr. Abhishek Sharma 
Mr. Shubham Arya 
Ms. Purva Kohli 
  

Counsel for the Respondent(s)  : Mr. K.V. Mohan 
Mr. K.V. Balakrishnan 
Mr. Rahul Kumar Sharma for R-1 
 
Ms. Prerna Singh for R.2 & 3 

        
ORDER 

 
 We note that the current overdue bill comes to Rs. 305 crores which refers to 

the months of April & May, 2019.  We are aware of the fact that the tariff at 

Rs.3.82/unit is paid for the energy supplied by the Appellant by virtue of Interim 

Order dated 16.03.2018.   
 

The main issue pertains to withdrawal of petition filed for approval of PPA and 

so also consequential dismissal of petition filed for determination of capital cost and 

relative tariff.  It is also brought to our notice that in terms of directions of Ministry of 

Power, Letter of Credit (LC) has to be issued by the Respondent Discoms to the 

Generators.  
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Learned senior counsel, Mr. M.G. Ramachandran appearing for the Appellant 

submits that Letter of Credit was issued to most of the generators but no such Letter 

of Credit was given to the Appellant.  We direct the Respondent Discom to issue 

Letter of Credit to the Appellant as well in terms of the directions of Ministry of 

Power dated 30.07.2019. 

  

It is needless to say that the Respondent Discoms shall pay current overdue 

and also current dues regularly to the Appellant. 

  

 
 
      (S. D. Dubey)                         (Justice Manjula Chellur) 
Technical Member                                      Chairperson 
 
vt/pk 


